
IN THE CENTR)J1, ;JnNISTPaTTh'E TRIBtJNj4J, HYDERAaAD .SFJ'JCH AT HYDE RABAD 

O.A.NO. 	/93 

Between: 
	 Date of Order: 6/7-93 

4 

Divitional F.iilwayMnager, (DG) 
South Ceiitral Railway, Secunderabad, 

Pc'rmz,nent T•'cy Inctor (Con) 
S.C.Rly, Secunderabad. 
thiefi Signa4. Inspector, 
Signal & Telecorrgnunicorj Department, 
S.C.Rly, Secunderabad. 

applicants. 

and. 

2. Presiding Officer, Labour Court, 
Narayanagud A.P.Hyderabad. 

Respondents. 

For the hpplicantst Mr.N;J:.Devraj, Sc for Rlys. 

For the Respondents: 

CDRAM: 
THE HO BLE MR • JUSTICE V. NEELAtRI RAO VICE CHAIRMAN 

AND 
THE HON BLE IrLP.T.TIRuvENeAntM : NEMBER(ADflI) 

The Tribunal made the follczdng Order:- 

Admit: The operation of the order dated 11-3-)2 

In C.M.P.No. c) /83 is suspended until further orders. 

Issue notice to the Respondents. 

Post the case on 6.9.93. 

To 
The Divisional Railway lianager (s.c) S.C.Rly, Secunderabad. 
The Permanent way Inspector (Con) S.C.Rly. Secunderabad. 
The Chief Signal Inspector, Signal & Teleconmunication 
Department, S.C.Rly, Secunderabad. 

The Ptesidinç Officer, Labour Court, Narayanaguda, Hyderabad. 
One copy to r.W.R.Eevraj, SC for Rlys4 CAT.Hyd. 
One copy to Nr. 
One spare copy. 
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IN THE CENTRAL ;.DrCINISTRATIvE TUBUNAL 
1-IYDERABAD BENCH AT HYDERABAD 

THE HON'ELE ?4R.13USTICE V.NEELZtDRI RAO 
VICE CHZIRNAN 

AND 

THE HON'BLE M4A.B.GORTY ; MENBER(AD) 

ANL 

THE 1-ION BLE MR/'.c .CHAITDRASEKHhR REDLt 
MEMBER(J) 

AND 

THE HON'EIjE 14R.P.T.TIRWENGADAJ4 ;M(A) 

Dated ; 	f741993 

- 
0 RDER/JUGMN_. 

- In 

d.A.No. 

"Ad
- 	 I 

mjtted and Interim directions 
issued 

- 
Dispsed of with directions 

Dism4sed 

Disrnised as withdrawn 

Disnhi4ed for default. 

Rejectkcv.Ordered 	. 
No ord* as to cbsts. 
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